ADVOCATES (SECOND AMENDMENT)
BILL

(1) Report of Select Committee

SHRI R. D. BHANDARE : I beg
to present the Report of the Select
Committee on the Bill further to amend the
Advocates Act 1961,

(i1) Evidence

SHRI R. D. BHANDARE : I bez to
lay on the Table a copy of the Evidence
given befoie the Select Committee on the
Bill further to amend the Advocates Act,
1961,
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COMMISSIONS OF INQUIRY
(AMENDMENT) BILL

SHRI N. K. P. SALVE (Betul) : I beg
to move the following :

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
appoint a member of Rajya Sabha to
the Joint Committee on the Bill to
amend the Commissions of Inquiry Act,
1952, in the vacancy caused by the
resignation of Shri Sheel Bhandra Yajee
and do communicate to this House the
pname of the member so appointed by
Rajya Sabha to the Joint Committee,”

MR. SPEAKER : The question is :

“That this House do recommend to
Rajya Sabha that Rajya do appoint a
member of Rajya Sabha to the Joint
Committee on the Bill to amend the
Commissions of Inquiry Act, 1952, in
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the vacancy caused by the resignation
of Shri Sheel Bhandra Yajee and do
communicate to this House the name of
the member so appointed by Rajya
Sabha to the Joint Committee.”

The Motlon was adopted
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MOTIONS RE : REPORTS OF COMMIS-
SIONER FOR SCHEDULED CASTES
AND SCHEDULED TRIBES ; AND
COMMITTEE ON UNTOUCH-
ABILITY Cond,

MR. SPEAKER : Further consideration
of the [lollowing motion moved by Shri
Govinda Menon oo 20 May 1970, namely :

“That this House takes note of the
Sixteenth, Seventeenth and Eighteenth
Reports of the Commissioner for
Scheduled Castes and Scheduled Tribes
for the years, 1966-67, 1967-68 and
1968-69, laid on the Table of the House
on 24th April, 1968, I5th May, 1969 and
30th March, 1970, respectively.”

and further consideration of the followiog
motion moved by Shri Suraj Bhan on 20th
May 1970, namely :

“That the Report of the Committee
on Untouchability, Economic and Edu-
cational Development of the Schednled
Castes (Part I—V) along with the con-
nected documents, laid on the Table of
the House on the 10th April, 1969, be
taken into consideration.”
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